
FIR No. 5741/2020
PS SP Badli 
U/s 379/411 IPC
STATE Vs Shanu

01.06.2020

Present: Ld. APP for State.

Ld. Counsel for applicant/through VC.

This is the application for grant of interim bail u/s 437 Cr.P.C 

moved on behalf of accused/applicant Shanu.

Arguments in the present case are heard through VC.

Reply  called through Whatsapp from the concerned IO on the

phone of Naib Court on duty.

It is stated by Ld. Counsel for accused that accused was taken

into custody in  the present  case on 23.02.2020 and investigation has been

completed in the present case. It is further stated by Ld. Counsel for accused

that accused has no previous involvement. 

In  view  of  above  facts  and  circumstances  and  taking  into

consideration,  the  outbreak  of  COVID  19  Pandemic,  the  applicant/accused

Shanu is granted interim bail of 45 days on furnishing personal bond in the sum

of Rs.10,000/- to the satisfaction of Duty MM. The applicant/accused is directed

to keep his mobile phone on during the period of interim bail. 

Application is disposed off accordingly. 

Copy of this order be sent to the concerned Jail Superintendent

through dispatch  rider deputed in this court by the Jail authority.

Copy of order be given dasti as prayed for.

(Mayank Goel)
    Duty MM-: North:Rohini

         01.06.2020



FIR No.0046/2020
PS Jahangirpuri
U/s 380/457/411/34 IPC
STATE Vs Vishnu

01.06.2020

Present: Ld. APP for State.

Ld. Counsel for applicant/through VC.

This is the application for grant of interim bail u/s 437 Cr.P.C 

moved on behalf of accused/applicant Vishnu.

Arguments in the present case are heard through VC.

Reply  called through Whatsapp from the concerned IO on the

phone of Naib Court on duty.

It is stated by Ld. Counsel for accused that accused was taken

into custody in  the present  case on 29.01.2020 and investigation has been

completed in the present case. It is further stated by Ld. Counsel for accused

that accused has no previous involvement. 

In  view  of  above  facts  and  circumstances  and  taking  into

consideration,  the  outbreak  of  COVID  19  Pandemic,  the  applicant/accused

Shanu is granted interim bail of 45 days on furnishing personal bond in the sum

of Rs.15,000/- to the satisfaction of Duty MM. The applicant/accused is directed

to keep his mobile phone on during the period of interim bail. 

Application is disposed off accordingly. 

Copy of this order be sent to the concerned Jail Superintendent

through dispatch  rider deputed in this court by the Jail authority.

Copy of order be given dasti as prayed for.

(Mayank Goel)
    Duty MM-: North:Rohini

         01.06.2020



FIR No. 5741/20
PS SP Badli 
U/s 379/411 IPC
STATE Vs Sunil

01.06.2020

Present: Ld. APP for State.

Ld. Counsel for applicant/through VC.

This is the application for grant of interim bail u/s 437 Cr.P.C 

moved on behalf of accused/applicant Sunil.

Arguments in the present case are heard through VC.

Reply  called through Whatsapp from the concerned IO on the

phone of Naib Court on duty.

It is stated by Ld. Counsel for accused that accused was taken

into custody in  the present  case on 23.02.2020 and investigation has been

completed in the present case. It is further stated by Ld. Counsel for accused

that accused has no previous involvement. 

In  view  of  above  facts  and  circumstances  and  taking  into

consideration,  the  outbreak  of  COVID  19  Pandemic,  the  applicant/accused

Shanu is granted interim bail of 45 days on furnishing personal bond in the sum

of Rs.15,000/- to the satisfaction of Duty MM. The applicant/accused is directed

to keep his mobile phone on during the period of interim bail. 

Application is disposed off accordingly. 

Copy of this order be sent to the concerned Jail Superintendent

through dispatch  rider deputed in this court by the Jail authority.

Copy of order be given dasti as prayed for.

(Mayank Goel)
    Duty MM-: North:Rohini

         01.06.2020



FIR No. 461/2020
PS   Adarsh Nagar
U/s  33/38 Delhi Excise Act 
STATE Vs Sumit Kana

01.06.2020

Present: Ld. APP for State.

Ld. Counsel for applicant/through VC.

This is the application for grant of bail u/s 437 Cr.P.C 

moved on behalf of accused/applicant Sumit Kana.

Arguments in the present case are heard through VC.

Reply called through Whatsapp from the concerned IO on

the phone of Naib Court on duty.

Report of IO perused.

It is stated by Ld. Counsel for accused that  accused

was taken into custody in the present case on 26.05.2020 and

investigation has been completed in the present case. 

In view of above facts and circumstances and taking

into  consideration,  the  outbreak  of  COVID  19  Pandemic,  the

applicant/accused Sumit Kana be released on bail on furnishing

of his personal bonds in the sum of Rs.50,000/- with one surety in

the like amount to the satisfaction of the Duty MM, subject to the

following condition:-

1. In case of change of the residential address, the applicant

shall intimate the Court and the Jail Authorities about the same;

2. That he shall maintain social distancing at public places in



::2::

compliance of the order and directions of various authorities;

3. That he shall  not  attend any public gathering during this

period to avoid any kind of injection;

4. That he shall not engage himself in any criminal activity or

shall not indulge into similar offence or any other whatsoever;

5. That he shall not influence with evidence in any manner;

6. That he shall not influence/ intimidate the witnesses;

7. That  the accused/  applicant  shall  not  change his  mobile

number/ contact number furnished by him and ensure that the

same  remains  operational  through  out.  In  case,  he  has  not

furnished his mobile/ contact number, he is directed to furnish the

same.

Therefore, in view of the above, the applicant/ accused be

released from Judicial Custody, if not required in any other case. 

A copy  of  this  order  be  sent  to  the  Jail  Superintendent,

through  dispatch  rider  deputed  by  the  Jail  Authorities  in  this

regard.

Accordingly, the instant application stands disposed off. 

Copy of this order be given dasti to all the quarters 

concerned.    

(Mayank Goel)
Duty MM-: North:Rohini

         01.06.2020



FIR No. 1589/2020
PS  Narela
U/s 379/411 IPC
STATE Vs Vikash

01.06.2020

Present: Ld. APP for State.

Ld. Counsel for applicant/through VC.

This is the application for grant of bail u/s 437 Cr.P.C 

moved on behalf of accused/applicant Vikash.

Arguments in the present case are heard through VC.

Reply called through Whatsapp from the concerned

IO on the phone of Naib Court on duty.

It is stated by Ld. Counsel for accused that  accused

was  taken  into  custody  on  17.01.2020 and  investigation  has

been completed and charge-sheet has been filed in the present

case. 

In view of above facts and circumstances and taking

into  consideration,  the  outbreak  of  COVID  19  Pandemic,  the

applicant/accused Vikash be released on bail on furnishing of his

personal bonds in the sum of Rs.15,000/- with one surety in the

like amount  to the satisfaction of  the Duty MM, subject  to  the

following condition:-

1. In case of change of the residential address, the applicant

shall intimate the Court and the Jail Authorities about the same;

2. That he shall maintain social distancing at public places in



::2::

compliance of the order and directions of various authorities;

3. That he shall  not  attend any public gathering during this

period to avoid any kind of injection;

4. That he shall not engage himself in any criminal activity or

shall not indulge into similar offence or any other whatsoever;

5. That he shall not influence with evidence in any manner;

6. That he shall not influence/ intimidate the witnesses;

7. That  the accused/  applicant  shall  not  change his  mobile

number/ contact number furnished by him and ensure that the

same  remains  operational  through  out.  In  case,  he  has  not

furnished his mobile/ contact number, he is directed to furnish the

same.

Therefore, in view of the above, the applicant/ accused be

released from Judicial Custody, if not required in any other case. 

A copy  of  this  order  be  sent  to  the  Jail  Superintendent,

through  dispatch  rider  deputed  by  the  Jail  Authorities  in  this

regard.

Accordingly, the instant application stands disposed off. 

Copy of this order be given dasti to all the quarters 

concerned.

(Mayank Goel)
Duty MM-: North:Rohini

         01.06.2020



e-FIR No. 029773/19
PS Prashant Vihar
U/s 379/411/34 IPC
STATE Vs Hemant

01.06.2020

Present: Ld. APP for State.

Ld. Counsel for applicant/through VC.

This is the application for grant of bail u/s 437 Cr.P.C 

moved on behalf of accused/applicant Hemant.

Arguments in the present case are heard through VC.

Reply called through Whatsapp from the concerned

IO on the phone of Naib Court on duty.

It is stated by Ld. Counsel for accused that  accused

was taken into custody on 03.04.2020. It is further submitted that

investigation  has  been completed  and  charge-sheet  has  been

filed in the present case. 

In view of above facts and circumstances and taking

into  consideration,  the  outbreak  of  COVID  19  Pandemic,  the

applicant/accused Hemant  be released on bail on furnishing of

his personal bonds in the sum of Rs.15,000/- with one surety in

the like amount to the satisfaction of the Duty MM, subject to the

following condition:-

1. In case of change of the residential address, the applicant

shall intimate the Court and the Jail Authorities about the same;

2. That he shall maintain social distancing at public places in



::2::

compliance of the order and directions of various authorities;

3. That he shall  not  attend any public gathering during this

period to avoid any kind of injection;

4. That he shall not engage himself in any criminal activity or

shall not indulge into similar offence or any other whatsoever;

5. That he shall not influence with evidence in any manner;

6. That he shall not influence/ intimidate the witnesses;

7. That  the accused/  applicant  shall  not  change his  mobile

number/ contact number furnished by him and ensure that the

same  remains  operational  through  out.  In  case,  he  has  not

furnished his mobile/ contact number, he is directed to furnish the

same.

Therefore, in view of the above, the applicant/ accused be

released from Judicial Custody, if not required in any other case. 

A copy  of  this  order  be  sent  to  the  Jail  Superintendent,

through  dispatch  rider  deputed  by  the  Jail  Authorities  in  this

regard.

Accordingly, the instant application stands disposed off. 

Copy of this order be given dasti to all the quarters 

concerned.

(Mayank Goel)
Duty MM-: North:Rohini

         01.06.2020



FIR No. 02/2020
PS Mahindra Park 
U/s 356/379/34 IPC
STATE Vs Rinku @ Ranjeet & Ors 

01.06.2020

Present: Ld. APP for State.

Ld. Counsel for applicant/through VC.

This is the application for grant of bail u/s 437 Cr.P.C 

moved on behalf of accused/applicant  Rinku @ Ranjeet.

Arguments in the present case are heard through VC.

Reply called through Whatsapp from the concerned

IO on the phone of Naib Court on duty.

It is stated by Ld. Counsel for accused that  accused

was taken into custody on 14.02.2020. It is further submitted that

investigation  has  been completed  and  charge-sheet  has  been

filed in the present case. 

In view of above facts and circumstances and taking

into  consideration,  the  outbreak  of  COVID  19  Pandemic,  the

applicant/accused  Rinku  @  Ranjeet  be  released  on  bail  on

furnishing of his personal bonds in the sum of Rs.30,000/- with

one surety in the like amount to the satisfaction of the Duty MM,

subject to the following condition:-

1. In case of change of the residential address, the applicant

shall intimate the Court and the Jail Authorities about the same;

2. That he shall maintain social distancing at public places in



::2::

compliance of the order and directions of various authorities;

3. That he shall  not  attend any public gathering during this

period to avoid any kind of injection;

4. That he shall not engage himself in any criminal activity or

shall not indulge into similar offence or any other whatsoever;

5. That he shall not influence with evidence in any manner;

6. That he shall not influence/ intimidate the witnesses;

7. That  the accused/  applicant  shall  not  change his  mobile

number/ contact number furnished by him and ensure that the

same  remains  operational  through  out.  In  case,  he  has  not

furnished his mobile/ contact number, he is directed to furnish the

same.

Therefore, in view of the above, the applicant/ accused be

released from Judicial Custody, if not required in any other case. 

A copy  of  this  order  be  sent  to  the  Jail  Superintendent,

through  dispatch  rider  deputed  by  the  Jail  Authorities  in  this

regard.

Accordingly, the instant application stands disposed off. 

Copy of this order be given dasti to all the quarters 

concerned.

(Mayank Goel)
Duty MM-: North:Rohini

         01.06.2020



FIR No. 461/19
PS Swaroop Nagar
U/s  420/407/408/471/34 IPC
STATE Vs Jeewan Singh

01.06.2020

Present: Ld. APP for State.

Ld. Counsel for applicant/through VC.

This is the application for grant of bail u/s 437 Cr.P.C 

moved on behalf of accused/applicant Jeewan Singh.  

Arguments in the present case are heard through VC.

Reply called through Whatsapp from the concerned

IO on the phone of Naib Court on duty.

It is stated by Ld. Counsel for accused that  accused

was taken into custody on 20.11.2019. It is further submitted that

investigation  has  been  completed  and  chargesheet  has  been

filed in the present case. 

In view of above facts and circumstances and taking

into  consideration,  the  outbreak  of  COVID  19  Pandemic,  the

applicant/accused  Jeewan  Singh  be  released  on  bail  on

furnishing of his personal bonds in the sum of Rs.1,00,000/-(one

Lakh) with one surety in the like amount to the satisfaction of the

Duty MM, subject to the following condition:-

1. In case of change of the residential address, the applicant

shall intimate the Court and the Jail Authorities about the same;

2. That he shall maintain social distancing at public places in



   ::2::

compliance of the order and directions of various authorities;

3. That he shall  not  attend any public gathering during this

period to avoid any kind of injection;

4. That he shall not engage himself in any criminal activity or

shall not indulge into similar offence or any other whatsoever;

5. That he shall not influence with evidence in any manner;

6. That he shall not influence/ intimidate the witnesses;

7. That  the accused/  applicant  shall  not  change his  mobile

number/ contact number furnished by him and ensure that the

same  remains  operational  through  out.  In  case,  he  has  not

furnished his mobile/ contact number, he is directed to furnish the

same.

Therefore, in view of the above, the applicant/ accused be

released from Judicial Custody, if not required in any other case. 

A copy  of  this  order  be  sent  to  the  Jail  Superintendent,

through  dispatch  rider  deputed  by  the  Jail  Authorities  in  this

regard.

Accordingly, the instant application stands disposed off. 

Copy of this order be given dasti to all the quarters 

concerned.

(Mayank Goel)
Duty MM-: North:Rohini

         01.06.2020



FIR No. 142/2020
PS NIA
U/s  392/34 IPC
STATE Vs Rohit

01.06.2020

Present: Ld. APP for State.

Ld. Counsel for applicant/through VC.

This is the application for grant of bail u/s 437 Cr.P.C 

moved on behalf of accused/applicant  Rohit.

Arguments in the present case are heard through VC.

Reply called through Whatsapp from the concerned

IO on the phone of Naib Court on duty.

It is stated by Ld. Counsel for accused that  accused

was taken into custody on 15.03.2020. It is further submitted that

investigation  has  been completed  and  charge-sheet  has  been

filed in the present case. 

In view of above facts and circumstances and taking

into  consideration,  the  outbreak  of  COVID  19  Pandemic,  the

applicant/accused  Rohit be released on bail on furnishing of his

personal bonds in the sum of Rs.30,000/- with one surety in the

like amount  to the satisfaction of  the Duty MM, subject  to  the

following condition:-

1. In case of change of the residential address, the applicant

shall intimate the Court and the Jail Authorities about the same;

2. That he shall maintain social distancing at public places in



::2::

compliance of the order and directions of various authorities;

3. That he shall  not  attend any public gathering during this

period to avoid any kind of injection;

4. That he shall not engage himself in any criminal activity or

shall not indulge into similar offence or any other whatsoever;

5. That he shall not influence with evidence in any manner;

6. That he shall not influence/ intimidate the witnesses;

7. That  the accused/  applicant  shall  not  change his  mobile

number/ contact number furnished by him and ensure that the

same  remains  operational  through  out.  In  case,  he  has  not

furnished his mobile/ contact number, he is directed to furnish the

same.

Therefore, in view of the above, the applicant/ accused be

released from Judicial Custody, if not required in any other case. 

A copy  of  this  order  be  sent  to  the  Jail  Superintendent,

through  dispatch  rider  deputed  by  the  Jail  Authorities  in  this

regard.

Accordingly, the instant application stands disposed off. 

Copy of this order be given dasti to all the quarters 

concerned.

(Mayank Goel)
Duty MM-: North:Rohini

         01.06.2020



e-FIR No. 006047/2020
PS  Shahbad Dairy 
U/s 380/406/411 IPC
STATE Vs Prem Narayan

01.06.2020

Present: Ld. APP for State.

Ld.Counsel for the applicant through Video 

Conferencing.

Reply filed by IO.

Perusal of reply reveals that IO has wrongly 

mentioned the FIR number as 00226/20.

Let fresh report be filed by IO concerned on 

03.06.2020.

   

(Mayank Goel)
Duty MM-: North:Rohini

         01.06.2020



FIR No. 624/2019
PS NIA
U/s 356/379/411/34 IPC
STATE Vs  Gulab

01.06.2020

This is an application for grant of interim bail moved on behalf of 
applicant/accused Gulab.

Present: Ld. APP for State.

Ld. Counsel for applicant through VC.

Reply not filed by IO.

IO/SHO concerned is directed to file the same on 

02.06.2020.

   

(Mayank Goel)
Duty MM-: North:Rohini

         01.06.2020



e-FIR No. 000263/20
PS  KN Katju Marg 
U/s 379/411 IPC
STATE Vs  Lalit @ Lucky

01.06.2020

This is an application for grant of interim bail moved on behalf of 
applicant/accused Lalit @ Lucky.

Present: Ld. APP for State.

Ld. Counsel for applicant through VC.

Reply not filed by IO.

IO/SHO concerned is directed to file the same on 

02.06.2020.    

(Mayank Goel)
Duty MM-: North:Rohini

         01.06.2020



FIR No. 286/2020
PS  Swaroop Nagar
U/s 380/454/411 IPC 
STATE Vs  Vinay Negi 

01.06.2020

Present: Ld. APP for State.

Ld. Counsel for applicant through Video 

Conferencing.

Reply filed by IO. 

At request of Ld. Counsel for applicant/accused 

matter is adjourned for 05.06.2020.   

(Mayank Goel)
Duty MM-: North:Rohini

         01.06.2020



FIR No. 0225/20
PS SP Badli 
U/s 279/337/304-A IPC
STATE Vs  Sachin Gupta

01.06.2020

Present: Ld. APP for State.

Ld. Counsel for the applicant through Video 

Conferencing.

Reply filed.

IO is directed to appear in person on 02.06.2020.

   

(Mayank Goel)
Duty MM-: North:Rohini

         01.06.2020


